
I 	IN TH1 CENfPAL A DMiISTPATIh 
CALCUTTA 3NCHr 

MA S.f 2903 
(CA 365 of 16) 

Prent : H.n'1e Mrs. Lokhmi Swaminatha , Vjoe_Chajrman(J) 

H.' ble Mr. S. iswa, Aiminjt ativ e Mem1.er, 

C.LW•  

I(.I<, Jha 

For the A.1icarit : Mr. M.K. 	 Coll n St 1 

For the esndents: Mr. B. Chatterjee, cl ou so 1 

)ate of Order z 16-01-2$03 

SWMINAT}W VICECHAI . ANjj 

Heard Lj. C1 for 	the vikrt es. .his MA his 

been filed lay the applicant (resndi,nts in .A.) seeking further 

extension of time of two m.aths to implemeat the Triuna1 , 

.rer ôatei 26-9-282 in O.A.368 Of 1961 hic had ariina1ly 

ranted three months' time frcmte date of rceit of a ce.y of 

the ardor to imlemert the direct,n critin d therein. 

Shri Chatterjee, La.. C.unsel for the .riina1 a.,Mcato 

has, surnitted that he has a. •jeci.n i'A 15 ays' time is ranted 

to the respondents t . 	im.1ement the af.±es id •rdr of the Tri. 

una1. On the other hand, Shri M.(. ai1y6a hyav, Ld. C.unsel for 

the a,.licant (resdnt. in O.A.) Vrikys tthat'.fu thore,s have to óe 

taken for which the MA may be a1l.,ei. 

Havina considered th fac',and,SUbi sions me by the JT 

14. Counsel for the •arties, we ii.ispose of tho MA  8/23 qrantir 

C,ntd.... 
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the re5srients one, rncnth 	ti 

c.v of this •rôer to im!lemen 

una1. 

from, the dla.t ,m of receipt of 

the aforej •röer of the ri- 

DI<N 

Vjoe_Chajan(j) 


